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Contempt Petition No. 23 of 2006 
in Misc. Application No. 304 of 2006 

in Original Application No. 926 of 2004

Jabalpur, this the day of June, 2006

Hon’ble Dr. G.C, Srivaxtava, Vice Chairman 
Hon’ble Shri A.K. Gaur, Judicial Member

1. Contempt Petition No. 23 of 2006 -

Shri Ashok Krnnar Singh,
Aged about 48 years,
Occ. Dy. Station Master,
Chitahara Railway Station,
(Now working at Patharia Rly. Station)
West Central Railway, of Jabalpur Division,
Distt. Damoli (MP). ..... Applicant

(Applicant in person)

V E R S U S

1. Shri Maheep Kapoor,
General Manager (for Union of India),
West Central Railway, Jabalpur.

2. Shri Alok John (The Divisional 
Railway Manager), West Central
Railway, Jabalpur. ..... Respondents

(By Advocate -  Shri M.N. Banegee)
i

2. Misc. Application No. 304 of 2006 -

1. Union of India, Through the
General Manager, West Central j
Railway, Jabalpur.

2. Divisional Railway Manager,
West Central Railway,
Jabalpur Division,
Jabalpur. ..... Applicants

(By Advocate -  Shri M.N. Baneqee)

J ' i

{  !

CENTRAL ADMINISTRATIVE TRIBUNAL.
JABALPUR BENCH.

JABALPUR



Ashok Kumar Singh,
Dy. S.M. Chitahara Railway 
Station, West Central 
Railway, Jabalpur Division,
Jabalpur. . ......  Respondent

(Applicant in person)

O R D E R f Q r a n  

By A,K, Gaur. Judicial Member -

By means of this contempt petition the applicant has alleged

willful disobedience of die order and direction of this Tribund passed

in OA No. 926 of 2004 on 17& November, 2005. In. the said OA the

directions of the Tribunal are as under:

“7. Considering all the facts and circumstances of the case 
we are of the considered view that ends of justice would be met 
if we direct the respondents to convene a review DPC to 
consider the promotion of the applicant in the grade of Rs. 
6500-10500/- from the date his immediate junior has been 
promoted i.e. on 19/20.11.1997. We do so accordingly. If the 
applicant is found fit for promotion then he shall be entitled for 
all consequential benefits. The respondents are directed to 
comply with the aforesaid order within a period of three months 
from the date of receipt of a copy of this order.”

2. The aforesaid matters were heard today.

3. The learned counsel for the respondents in the contempt 

petition has filed an application annexing letter dated 29.5.2006 

wherein it is mentioned that a review DPC was held on 19.5.2006 and 

the applicant was not found fit for promotion.

4. We have carefully examined the order dated 29.5.2006 and we 

are of the considered view that there is no willful disobedience of the 

order and direction of the Tribunal on the part of the respondents and 

they have fully complied with.

5 . In view of the above the CCP is dismissed. Notices issued are
i f  Cw

discharged. However,^the applicant is still aggrieved he may prefer a
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fresh OA for redressal of his grievances in this Tribund in accordance 

with rules and law.

6. In view of the detailed order passed in the contempt petition (L 

No. 23 of 2006 the present Misc. Application No. 304 of 2006 has 

rendered infructuous. Accordingly, the same is also dismissed as 

infrucfcuous.

(A,KJGaur) 
Judicial Member

(Dr. (XlTSrivastava) j
Vice Chairman j
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